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Disproportlollllte Assets of Govern-
ment OlBcers and PubUcmen 

2179. 8hrl Kolla Venkaiah: Will the 
Minister of Home Allairs be pleased 
to slate: 

(a) whether G<>vernment have 
taken any steps during 1965-66 and 
1966-67 so far against corrupt officers 
or publicmen for acquiring dispro-
portionate assets during their tenure 
of office; and 

(b) if so, the details thereof? 

Y. 
196, 

The Minister of Rome Mairs (8hrl 
B. Chavan): (n) and (b). During 
" the following action was taken 

'st Central Government Servants 
,session of disproportionate as-. ag1lu. 
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sets: 

o. cit' person. 
Whom caselfl 
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ErnakulalD Telephone EIchBDI:8 

2180. SbrI Kolla Venkalah: Will the 
MiJtister of Communications be pleu_ 
cd to refer to the reply given to Star-
red Question No. 387 on the 10th 
August, 1966 and state: 

(a) whether the State G<>vernment 
has taken any action on the report 
of the Post and Telegraphs Depart-
ment regarding the replacement at 
the 20 Telephone Operators who were 
asked to r~main within the Ernakulam 
-relephone Exchange premises for 
about two hours by the District 
Collector, Superintendent of Police, 
Ernakulam on 31st January, 1966; 

(b) if so, the action taken in the 
matter; and 

(c) if the reply to part (a) above 
.Joe in the negative, the reasons for 
the delay? 

The Minister of state in the Depart-
ments of Parliamentary Allairs and 
'CommnnicatioDS (8hrl Jaganatha 
Rao): (a) No action has been consi-
dered necessary by the State Govern-
ment. 

(b) and (c). Do not arise. 

Rllral Pollee cadre 

2181. Shri Surendra Pal Singb: 
Shri D. D. PIIIi: 

Sbri D. C. Sharma, 

Will the Minister of Home Mairs 
be pleased to state: 

(a) whether it is a fact that dur-
ing the deliberations of the Fifth 
Session of the Police Sciences Con-
gress, held in Septemer last at Nainl 
Tal, Uttar Pradesh, a new scheme WBI 
evolved for the raising of a pollee 
cadre for rural areruo; and 

(b) if so, the main features there-
of? 

Tile DepUty Minlster In the MinIsiry 
of Home Mairs (Shri Vldya CbaraIl 
Shukla): (a) No, Sir. 

(b) Does not arise. 




